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CENTRAL AOMINISTRATIVE TRIBUNAL
PRINC IPAL BENCH: NEU DELHI

O.p. 392/94

Ney Delhi, this the 17th august 1994

Hon'blg Shri JePe Sharma,member(J)

Hon'ble Shri P.Te Thiruvengadam,Member (A)

shri Mel. Kumgry

s/0 Shri Ladhu Ram, .

R/o GH-10/4C, Paschim Vihary

Delhi. é oe @ AppliCant

(By shri B.L.Bgbbar,Advocate)

USo

1. The DirectOr, "
Training and Technical Education,
Office of the Directorate of Training &
Technical Education, :
Govte. Of NatiOnal Capitél TerritOry
Rouse Avenues
Ngw Delhi.

2, Govt. Of National Capital Territory
of Delhi, /
01d Secretariat,0elhi
(through its Chief SecretaTy’
3. The Secretary(SQrVices)E
GDVtoOF National Capitél

Territory of Delhi, l
5, Sham Nath marg,Delhio R RespOndents

0 RD ER (ORAL)
Hon'ble Shri J.P. Sharma ,Member (3)

The Present aPP%ﬁcatiOH was filed on 15.2.94
making averment in para 3 of the application that the
aPplication is within thg limitation. For default of
the pParties the aDPlicatiin was dismissed by the Order
dated 25.2.94. M.Ae was rr};oved to restore the aPplication -
which uwas alloued and the:time as Prayed for by Shri B.S.
Charya till 26.7.94. Ag%in on 26.7.94 the learned cOunsel

Prayed for time which UaShtill today. Shri B.L. Bgbbar
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aPPears for the aPplicant énd he Prayed further time be
granted to move an aPplicgtion for condongtion of delay
cause in filing this appliéatiOn in 1994 for a cause

of gction yhich has been arisen sometime in 1991. ARD.
abplicgtion for condongtion of delay can accompany the
application when there isia clear averment in the title

of the application that the aPPlication is barred by time. -
Our Para 3 gays that the abplication is in’ time. In vieuw
of this such a Prayer canndt be granted. Houwevers the
learned counsel wanhts to Ul'ithdr'au the gPPlication with
liberty to fils a fresh aphlication as édvised accOrding

to lay for condoning the dfielay. Without exPressing any
opinion we allou the applif’c:ant to yithdrauw this aPPlicatioan
uith liberty to file a fresh one so advised according to

lau OF llm itat iDH.
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{P.T. THIRUVENGADAM) o (3.P. SHARMA)
m{a) _ m(3)
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